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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI. 

O.A NO. 392 OF 2022 

 

IN THE MATTER OF: 

 

PARSOON PANT & ANR.                                                                …APPLICANTS 

VERSUS 

 

UNION OF INDIA & ORS.                                                …RESPONDENTS 

 

REPLY ON BEHALF OF RESPONDENT NO.9 I.E. GAURSONS PROMOTERS PVT. LTD. TO 

THE ORIGINAL APPLICATION FILED BY THE APPLICANTS AS WELL AS TO THE JOINT 

COMMITTEE REPORT DATED 07.10.2022. 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That the present Original Application has been filed by the Applicants inter-alia 

alleging illegal abstraction of ground water by the Respondent No.9 herein 

along with other private builders. That the matter is pending adjudication before 

this Hon’ble Tribunal and is now listed for hearing on 15.07.2024.  

 

2. That the answering Respondent No.9 herein is filing the present comprehensive 

reply in compliance of the order dated 29.04.2024 passed by this Hon’ble 

Tribunal. However, the answering Respondent No.9 craves liberty to file a 

detailed reply along with other additional relevant documents.  

 

3. At the very outset, the Respondent No.9 denies each and every statement, 

averment, submission and contention set forth in the Original Application filed 

by the Applicant to the extent the same are contrary to and/or are inconsistent 

with the true and complete facts of the case and/or the submissions made on 

behalf of the Respondent No.9 in the present Reply. The Respondent No.9 herein 

further humbly submits that the averments and contentions, as stated in the 

Original Application under reply, may not be taken to be deemed to have 
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been admitted by the Respondent No.9, save and except what are expressly 

and specifically admitted, and the rest may be read as travesty of facts.  

 

PRELIMINARY SUBMISSION: 

1. CONCERNED PROJECTS OF THE RESPONDENT NO.9 HEREIN: 

That at the very outset it is submitted that the project sites have been 

inaccurately mentioned in the report dated 07.10.2022 filed by the Joint 

Committee. That the project sites mentioned in the said report are owned and 

managed by the following corporate entities having corporate office at Gaur 

Biz Park, Plot No.1, Abhay Khand II, Indirapuram, Ghaziabad-201014.  

 

Name of the project Name of the Corporate Entity 

Gaur City-1 Gaursons Hi-tech Infrastructure Private Limited. 

Gaur City-2 Gaursons Promoters Private Limited 

Gaur Saundaryam Gaursons Realty Pvt. Ltd. 

Gaur City Mall Gaursons Hi-tech Infrastructure Private Limited. 

 

That the report of the Joint Committee dated 07.10.2022 erroneously mentions 

another project by the name of Gaur City Mall at serial no. 1 alleged to be 

owned by the Respondent No.9 herein. It is imperative to mention herein that 

the same has been inadvertently mentioned as Gaur City Mall and the same 

was clarified in one of the meetings of the Joint Committee held on 16.01.2023, 

the minutes of which are annexed as Annexure-3 to the report dated 15.05.2023 

filed by the Respondent Uttar Pradesh Pollution Control Board (page 239-247 of 

the court file). That the minutes of meeting dated 16.01.2023 specifically state 

that consent was given by the Joint Committee to modify the name, address 

and borewell/submersible pump of VVIP homes/Meridian in place of Gaur City 
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Mall mentioned at serial no.1 in the report dated 07.10.2022 filed before this 

Hon’ble Tribunal.  

` 

2. THE ALLEGATIONS REGARDING ILLEGAL ABSTARCTION OF GROUND WATER 

THROUGH BORELWELLS QUA THE ANSWERING RESPONDENT NO.9 HEREIN ARE 

COMPLETELY FALSE. 

 

i. Gaur City 1 

a. It is submitted that the project site had been approved by the State Level 

Environment Impact Assessment Authority, Uttar Pradesh, vide its letter dated 

11.01.2011 and the project proponent has been diligently making all the 

requisite compliance as per the conditions stipulated in the said clearance 

letter. It is relevant to mention that the project proponent has been re-assessed 

by way of physical inspection of the project site the year 2015 thereafter the 

State Level Environment Impact Assessment Authority, Uttar Pradesh had issued 

environment clearance for expansion and modification on 22.09.2015 and till 

date the project proponent had not received any notice with respect to any 

non- compliance thereof. Copy of letter by the State Level Environment Impact 

Assessment Authority, Uttar Pradesh dated 11.01.2011 and copy of environment 

clearance for expansion and modification dated 22.09.2015 are marked and 

annexed herewith as Annexure-R/1(Colly).  

 

b. That the project proponent was being regularly supplied water from the STP 

operated by the Crossing Infrastructure Private Limited, Ghaziabad which was 

subsequently treated at the Water Treatment Plant (WTP) installed within the 

project premises and was eventually utilized towards construction requirements. 

Even at present, the project is having dual plumbing system and STP water 

further treated at WTP, is being re-cycled for use in flushing and horticulture 

activities, to save more than about 30% of freshwater requirements.  
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c. Further, it is submitted that the project proponent has been utilizing the water 

supplied by the Greater Noida Development Authority (GNIDA) since the year 

2014 and with respect to which the project proponent has been making regular 

payments to GNIDA. A copy of the residential water charges cum payment 

intimation as on 29.10.2022 is being marked and annexed herewith as 

Annexure-R/2, evidencing the details of dues and deposits concerning the 

project throughout the years. 

 

d. That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged 

that the project proponent has 18 borewell installed within the project premises. 

It is in the humble submission of the project proponent that only 1 borewell 

having a capacity of 17.5 horsepower has been installed at the project premises 

and the same has duly been approved by the Ground Water Department 

(Namami Gange & Rural Water Supply Department), Ministry of Jalshakti, 

Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). It is 

also pertinent to mention herein that the borewell has only been installed to be 

used for emergency purpose only. Copy of the NOC issued by the Ground 

Water Department (Namami Gange & Rural Water Supply Department), Ministry 

of Jalshakti, Government of Uttar Pradesh (Uttar Pradesh Ground Water 

Department) is marked and annexed herewith as Annexure-R/3. That with 

respect to the other 8 borewells it is submitted that the same were made for 

preliminary investigation/geotechnical investigation of the project site.  

 

e. That a representation dated 09.12.2022 was submitted by the project 

proponent, in furtherance of which a re-inspection was carried out by the Joint 

Committee on 04.01.2023. That during the inspection it was found by the 

committee that no arrangement for pump and power supply has been installed 

in 11 borewells out of the total 18 borewells. The committee was satisfied that 

out of the 18 borewells, 7 are being used by the Greater Noida Development 

Authority and apart from the above, strainer (mesh) and pump have not been 
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installed in any of the other 11 borewells nor has any illegal water exploitation 

has been done. That minutes of meeting of the Joint Committee dated 

16.01.2023 @ relevant page 241-242 of the court file would clearly establish the 

above submissions of the answering Respondent No.9 herein.  

 

f. Further, the project proponent has developed and have been maintaining a 

pond spreading across 10113.87 sq. mtrs. of land which not only enhances 

capacity of wastewater disposal systems but also works as a means of water 

conservation by offering groundwater recharging and a self-sustaining cycle of 

hydration keeping the nearby plantation alive. It is relevant to note that the said 

pond has a carry capacity of 2,390 cubic meters of water and it has been 

observed at the site that approximately 600 cubic meter of water is fortnightly 

poured into the said pond to maintain the water levels which is efficiently 

recharging the ground water. Copy of photographs evidencing the upkeep of 

the pond are marked and annexed herewith as Annexure-R/4(Colly). 

 

g. It is also important to mention herein that in furtherance of the environmental 

conscious efforts, the project proponent has effectively implemented a total of 

50 rainwater harvesting units for the collection and storage of rainwater for 

direct use and/or for ground water recharge. Copy of maps evidencing the 

installation of the rainwater harvesting systems is marked and annexed herewith 

as Annexure-R/5. 

 

ii. Gaur City 2 

a. It is submitted that the project site had been approved by the State Level 

Environment Impact Assessment Authority, Uttar Pradesh, vide its letter dated 

04.04.2011 and the project proponent has been diligently making all the 

requisite compliance as per the conditions stipulated in the said clearance 

letter. It is relevant to mention that the project proponent has been re-assessed 

by way of physical inspection of the project site the year 2015 thereafter the 

State Level Environment Impact Assessment Authority, Uttar Pradesh had issued 
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environment clearance for expansion and modification on 21.09.2015 and till 

date the project proponent had not received any notice with respect to any 

non- compliance thereof. The copy letter by the State Level Environment 

Impact Assessment Authority, Uttar Pradesh dated 04.04.2011 and copy of 

environment clearance for expansion and modification dated 21.09.2015 are 

marked and annexed herewith as Annexure-R/6(Colly).  

 

b. That the project proponent was being regularly supplied water from the STP 

operated by the Crossing Infrastructure Private Limited, Ghaziabad which was 

subsequently treated at the Water Treatment Plant (WTP) installed within the 

project premises and was eventually utilized towards construction requirements. 

Even at present, the project is having dual plumbing system and STP water 

further treated at WTP, is being re-cycled for use in flushing and horticulture 

activities, to save more than about 30% of freshwater requirements. 

 

c. Further, it is submitted that the project proponent has been utilizing the water 

supplied by the Greater Noida Development Authority (GNIDA) since the year 

2014 and with respect to which the project proponent has been making regular 

payments to GNIDA. A copy of the residential water charges cum payment 

intimation as on 29.10.2022 is being marked and annexed herewith as 

Annexure-R/7, evidencing the details of dues and deposits concerning the 

project throughout the years.  

 

d. That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged 

that the project proponent has 25 borewell installed within the project premises. 

It is pertinent to mention herein that out of the 25 borewells, 6 are being used by 

the Greater Noida Development Authority and the project proponent has no 

connection with the said borewells. That the remaining 19 borewells were made 

for preliminary investigation/geotechnical investigation of the project site. 
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e. That a representation dated 09.12.2022 was submitted by the project 

proponent, in furtherance of which a re-inspection was carried out by the Joint 

Committee on 04.01.2023. That during the inspection it was found by the 

committee that no arrangement for pump and power supply has been installed 

in 19 borewells out of the total 25 borewells. The committee was satisfied that 

out of the 25 borewells, 6 are being used by the Greater Noida Development 

Authority and apart from the above, strainer (mesh) and pump have not been 

installed in any of the other 19 borewells nor has any illegal water exploitation 

has been done. That minutes of meeting of the Joint Committee dated 

16.01.2023 @ relevant page 242 of the court file would clearly establish the 

above submissions of the answering Respondent No.9 herein.  

 

f. It is also important to mention herein that in furtherance of the environmental 

conscious efforts, the project proponent has effectively implemented a total of 

58 rainwater harvesting units for the collection and storage of rainwater for 

direct use and/or for ground water recharge. Copy of relevant documents 

evidencing the installation of the rainwater harvesting systems is marked and 

annexed herewith as Annexure-R/8. 

 

iii. Gaur Saundaryam 

a. It is submitted that the project site had been approved by the State Level 

Environment Impact Assessment Authority, Uttar Pradesh vide its letter dated 

30.09.2013 and the project proponent has been diligently making all the 

requisite compliance as per the conditions stipulated in the said letter. Copy of 

the letter dated 30.09.2013 issued by the State Level Environment Impact 

Assessment Authority, Uttar Pradesh is marked and annexed herewith as 

Annexure-R/9.  

 

b. That the project proponent was being regularly supplied water from the STP 

operated by the Crossing Infrastructure Private Limited, Ghaziabad which was 

subsequently treated at the Water Treatment Plant (WTP) installed within the 
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project premises and was eventually utilized towards construction requirements. 

Even at present, the project is having dual plumbing system and STP water 

further treated at WTP, is being re-cycled for use in flushing and horticulture 

activities, to save more than about 30% of freshwater requirements.  

 

c. Further, it is submitted that the project proponent has been utilizing the water 

supplied by the Greater Noida Development Authority (GNIDA) since the year 

2014 and with respect to which the project proponent has been making regular 

payments to GNIDA. A copy of the residential water charges cum payment 

intimation as on 29.10.2022 is being marked and annexed herewith as 

Annexure-R/10, evidencing the details of dues and deposits concerning the 

project throughout the years.  

 

d. That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged 

that the project proponent has 9 borewell installed within the project premises. It 

is in the humble submission of the project proponent that only 1 borewell having 

a capacity of 17.5 horsepower has been installed at the project premises and 

the same has duly been approved by the Ground Water Department (Namami 

Gange & Rural Water Supply Department), Ministry of Jalshakti, Government of 

Uttar Pradesh (Uttar Pradesh Ground Water Department). Copy of the NOC 

issued by the Ground Water Department (Namami Gange & Rural Water Supply 

Department), Ministry of Jalshakti, Government of Uttar Pradesh (Uttar Pradesh 

Ground Water Department) is marked and annexed herewith as Annexure-R/11. 

That with respect to the other 8 borewells it is submitted that the same were 

made for preliminary investigation/geotechnical investigation of the project site.  

 

e. It is in the humble submission of the answering Respondent herein that a 

representation dated 09.12.2022 was submitted by the project proponent and 

upon the submission of the same, a re-inspection was carried out by the Joint 

Committee on 31.12.2022. During the site visit, it was found by the Joint 

Committee that no arrangement for pump and power supply was installed in 8 
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borewells out of the 9 borewells in the project. The committee was satisfied that 

only 1 borewell is being used by the project as per rules after obtaining NOC 

from Uttar Pradesh Ground Water Department and apart from the above, 

strainer (mesh) and pump have not been installed in any of the other 8 

borewells nor has any illegal water exploitation has been done. That minutes of 

meeting of the Joint Committee dated 16.01.2023 @ relevant page 243 of the 

court file would clearly establish the above submissions of the answering 

Respondent No.9 herein.  

 

f. It is also important to mention herein that in furtherance of the environmental 

conscious efforts, the project proponent has effectively implemented a total of 

16 rainwater harvesting units for the collection and storage of rainwater for 

direct use and/or for ground water recharge. Copy of relevant documents 

evidencing the installation of the rainwater harvesting systems is marked and 

annexed herewith as Annexure-R/12.  

 

iv. Gaur City Mall 

a. That the project proponent was being regularly supplied water from the STP 

operated by the Crossing Infrastructure Private Limited, Ghaziabad which was 

subsequently treated at the Water Treatment Plant (WTP) installed within the 

project premises and was eventually utilized towards construction requirements. 

Even at present, the project is having dual plumbing system and STP water 

further treated at WTP, is being re-cycled for use in flushing and horticulture 

activities, to save more than about 30% of freshwater requirements.  

 

b. Further, it is submitted that the project proponent has been utilizing the water 

supplied by the Greater Noida Development Authority (GNIDA) since the year 

2014 and with respect to which the project proponent has been making regular 

payments to GNIDA. A copy of the residential water charges cum payment 

intimation as on 29.10.2022 is being marked and annexed herewith as 
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Annexure-R/13, evidencing the details of dues and deposits concerning the 

project throughout the years. 

 

c. That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged 

that the project proponent has 1 borewell installed within the project premises. It 

is in the humble submission of the project proponent that only 1 borewell having 

a capacity of 17.5 horsepower has been installed at the project premises and 

the same has duly been approved by the Ground Water Department (Namami 

Gange & Rural Water Supply Department), Ministry of Jalshakti, Government of 

Uttar Pradesh (Uttar Pradesh Ground Water Department). Copy of the NOC 

issued by the Ground Water Department (Namami Gange & Rural Water Supply 

Department), Ministry of Jalshakti, Government of Uttar Pradesh (Uttar Pradesh 

Ground Water Department) is marked and annexed herewith as Annexure-R/14. 

 

d. It is in the humble submission of the answering Respondent herein that a 

representation dated 09.12.2022 was submitted by the project proponent and 

upon the submission of the same, a re-inspection was carried out by the Joint 

Committee on 31.12.2022. The committee was satisfied that only 1 borewell is 

being used by the project as per rules after obtaining NOC from Uttar Pradesh 

Ground Water Department. That minutes of meeting of the Joint Committee 

dated 16.01.2023 @ relevant page 243 of the court file would clearly establish 

the above submissions of the answering Respondent No.9 herein.  

 

e. It is also important to mention herein that in furtherance of the environmental 

conscious efforts, the project proponent has effectively implemented a total of 

6 rainwater harvesting units for the collection and storage of rainwater for direct 

use and/or for ground water recharge. Copy of relevant documents evidencing 

the installation of the rainwater harvesting systems is marked and annexed 

herewith as Annexure-R/15. 
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3. THERE IS NO ILLEGAL ABSTRACTION OF GROUND WATER ON BEHALF OF THE 

ANSWERING RESPONDENT NO.9 AND HENCE NO ENVIORNMENT COMPENSATION 

IS LIABLE TO BE IMPOSED.  

 

a. That at the outset, the contents of the preceding paragraph No.2 would clearly 

show that none of the 4 projects i.e. Gaur City-1, Gaur City-2, Gaur Saundaryam 

and Gaur Mall are engaged in illegal abstraction of ground water. In addition to 

the same, the preceding paragraphs would also reflect that appropriate and 

adequate arrangements have been made at all the project premises for 

collection and storage of rainwater for direct use and/or for ground water 

recharge. 

 

b. That this Hon’ble Tribunal vide order dated 15.11.2022 has directed the Joint 

Committee for the final calculation of the Environmental Compensation to be 

levied on all the project proponents. That in compliance of the order dated 

15.11.2022 passed by this Hon’ble Tribunal, a supplementary report dated 

30.06.2023 (@ page 309 of the court file) has been filed by the Respondent Uttar 

Pradesh Pollution Control Board. That the aforestated report dated 30.06.2023 

states that the Central Water Ground Water Authority prepared and sent a list 

including the calculation of final compensation on the projects in question, 

based on the data provided by the Respondent Uttar Pradesh Pollution Control 

Board and Respondent Greater Noida Industrial Development Authority. That 

the compensation so assessed has been forwarded by the Respondent Uttar 

Pradesh Pollution Control Board to the Joint Committee for approval of the 

proposal so that the final compensation can be imposed.  

It is relevant to mention herein that in the compensation assessed by the Central 

Water Ground Water Authority, based on the data provided by the Respondent 

Uttar Pradesh Pollution Control Board and Respondent Greater Noida Industrial 

Development Authority, the Environmental Compensation proposed to be levied 
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upon the answering Respondent No.9 herein is Nil (0) for all the four projects in 

question (Sr. 21, 22, 23 and 24 @ page 314 of the court file). 

 

c. That the concerned Respondent Authorities have proposed not to impose any 

Environmental Compensation on the answering Respondent No.9 herein based 

on the fact that there is no illegal abstraction of ground water in all the 4 

projects. That the proposal has been made only after re-inspecting all the 4-

project premises and after close scrutiny of the documents placed before the 

authorities. Hence, in view of the same it is in the humble submission of the 

answering Respondent No.9 herein that the 4 projects namely Gaur City-1, Gaur 

City-2, Gaur Saundaryam and Gaur Mall are fully compliant, and no 

groundwater is being illegally extracted whatsoever and hence no environment 

compensation is liable to be imposed on the answering Respondent No.9 herein. 

 

REPLY ON MERITS: 

 

At the outset, it is stated that all the facts and submissions set out in the Brief 

facts and grounds are incorrect and are denied as if the same are specifically 

set out herein and traversed, except those which are specifically admitted 

herein. Further, the contents of the Preliminary Objections set out herein above 

should be deemed to be incorporated in reply to all paras of the Original 

Application. 

 

That all the allegations qua the answering Respondent No.9 herein regarding 

illegal abstraction of ground water false and frivolous and are vehemently 

denied. It is reiterated that all the four projects namely Gaur City-1, Gaur City-2, 

Gaur Saundaryam and Gaur Mall, were being regularly supplied water from the 

STP operated by the Crossing Infrastructure Private Limited, Ghaziabad which 

was subsequently treated at the Water Treatment Plant (WTP) installed within the 

project premises and was eventually utilized towards construction requirements. 

Even at present, the project is having dual plumbing system and STP water 
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further treated at WTP, is being re-cycled for use in flushing and horticulture 

activities, to save more than about 30% of freshwater requirements. Further all 

the four projects have been utilizing the water supplied by the Greater Noida 

Development Authority (GNIDA) since the year 2014 and with respect to which 

the project proponent has been making regular payments to GNIDA.  

 

It is reiterated that with respect to the project Gaur City 1, only 1 borewell 

having a capacity of 17.5 horsepower has been installed at the project premises 

and the same has duly been approved by the Ground Water Department 

(Namami Gange & Rural Water Supply Department), Ministry of Jalshakti, 

Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). It is 

also pertinent to mention herein that the borewell has only been installed to be 

used for emergency purpose only. That with respect to the other 10 borewells it 

is submitted that the same were made for preliminary 

investigation/geotechnical investigation of the project site. That during the re-

inspection carried out by the Joint Committee on 04.01.2023, it was found by the 

committee that no arrangement for pump and power supply has been installed 

in 11 borewells out of the total 18 borewells. The committee was satisfied that 

out of the 18 borewells, 7 are being used by the Greater Noida Development 

Authority and apart from the above, strainer (mesh) and pump have not been 

installed in any of the other 11 borewells nor has any illegal water exploitation 

has been done. Further, the project proponent has developed and have been 

maintaining a pond spreading across 10113.87 sq. mtrs. of land which not only 

enhances capacity of wastewater disposal systems but also works as a means of 

water conservation by offering groundwater recharging and a self-sustaining 

cycle of hydration keeping the nearby plantation alive. It is relevant to note that 

the said pond has a carry capacity of 2,390 cubic meters of water and it has 

been observed at the site that approximately 600 cubic meter of water is 

fortnightly poured into the said pond to maintain the water levels which is 

efficiently recharging the ground water. It is also important to mention herein 
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that in furtherance of the environmental conscious efforts, the project 

proponent has effectively implemented a total of 50 rainwater harvesting units 

for the collection and storage of rainwater for direct use and/or for ground 

water recharge.  

 

It is reiterated that with respect to the project Gaur City-2, out of the 25 

borewells, 6 are being used by the Greater Noida Development Authority and 

the project proponent has no connection with the said borewells. That the 

remaining 19 borewells were made for preliminary investigation/geotechnical 

investigation of the project site. That during the re-inspection carried out by the 

Joint Committee on 04.01.2023, it was found by the committee that no 

arrangement for pump and power supply has been installed in 19 borewells out 

of the total 25 borewells. The committee was satisfied that out of the 25 

borewells, 6 are being used by the Greater Noida Development Authority and 

apart from the above, strainer (mesh) and pump have not been installed in any 

of the other 19 borewells nor has any illegal water exploitation has been done. It 

is also important to reiterate that in furtherance of the environmental conscious 

efforts, the project proponent has effectively implemented a total of 58 

rainwater harvesting units for the collection and storage of rainwater for direct 

use and/or for ground water recharge.  

 

It is reiterated that with respect to the project Gaur Saundaryam, only 1 borewell 

having a capacity of 17.5 horsepower has been installed at the project premises 

and the same has duly been approved by the Ground Water Department 

(Namami Gange & Rural Water Supply Department), Ministry of Jalshakti, 

Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). That 

with respect to the other 8 borewells it is submitted that the same were made for 

preliminary investigation/geotechnical investigation of the project site. That 

during the re-inspection carried out by the Joint Committee on 31.12.2022, it was 

found by the Joint Committee that no arrangement for pump and power supply 
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was installed in 8 borewells out of the 9 borewells in the project. The committee 

was satisfied that only 1 borewell is being used by the project as per rules after 

obtaining NOC from Uttar Pradesh Ground Water Department and apart from 

the above, strainer (mesh) and pump have not been installed in any of the 

other 8 borewells nor has any illegal water exploitation has been done. It is also 

important to reiterate herein that in furtherance of the environmental conscious 

efforts, the project proponent has effectively implemented a total of 16 

rainwater harvesting units for the collection and storage of rainwater for direct 

use and/or for ground water recharge.  

 

It is reiterated that with respect to the project Gaur City Mall, only 1 borewell 

having a capacity of 17.5 horsepower has been installed at the project premises 

and the same has duly been approved by the Ground Water Department 

(Namami Gange & Rural Water Supply Department), Ministry of Jalshakti, 

Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). That 

during the re-inspection carried out by the Joint Committee on 31.12.2022, the 

committee was satisfied that only 1 borewell is being used by the project as per 

rules after obtaining NOC from Uttar Pradesh Ground Water Department. It is 

also important to reiterate herein that in furtherance of the environmental 

conscious efforts, the project proponent has effectively implemented a total of 

6 rainwater harvesting units for the collection and storage of rainwater for direct 

use and/or for ground water recharge.  

 

In light of the facts and circumstances mentioned herein above, it is prayed that 

this Hon’ble Tribunal may be graciously pleased to:- 

 

i. Take the present Reply on record; 
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ii.  Pass such other/ further Order(s) as this Hon’ble Tribunal may deem fit 

and proper in the facts of the present matter in favour of the 

answering Respondent No.9 herein. 

 

THROUGH 

 

A.R. TAKKAR,   SHRIYA TAKKAR,   ASMITA DUGGAL,   UNNATI ANAND 

 

 

 

 

 

 

  

BHARGAVA RAVIKUMAR, KAPIL BAKSHI, NIDHI R JHA & MANAN TAKKAR      

M/S ARTLO 

# P6/E-2, FIRST FLOOR, DLF PHASE -II, 

GURGAON – 122002 

MOB: 8826200005 

EMAIL ID: ARTAKKAR@ARTLO.IN 

DATE-12.07.2024 

PLACE-GURUGRAM 
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Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG046409
VALID FROM 27/02/2020 TO 26/02/2025

Registration No.: 202109000138

Name of the Owner DEVENDRA  BHANDARI

Address of the Applicant GAUR BIZ PARK,PLOT
NO.-01,ABHAY KHAND-
2,INDIRAPURAM

Application Form Serial No. GTBN0921RIF0006

Date of Submission 04/09/2021 Specimen Signature

Company Name Gaur City Company Address GH-01, SECTOR-4,
GREATER NOIDA,
GAUTAM BUDDHA NAGA

Location Particulars

District Gautam Buddh Nagar Block BISRAKH

Plot No./Khasra No. PLOT NO.-C-1A/GH-01 Municipality/Corporation Yes

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

20/07/2020

Type of Well Others Depth of the Well (In meter) 95.00

Purpose of well Infrastructural

Type of Pump Used Submersible H.P. of the Pump 17.50

Operational Device Electric Motor Rate of Withdrawal (m /hr.) 24.00

Date of Energization (In Case of Electric Pump) 28/07/2020

Maximum Allowable Rate of
Withdrawal (m /hr.):

24.00 Maximum Allowable Running Hours
Per Day:

3.00

Maximum Allowable Annual
Extraction of Ground Water:

26280 Recharge Required 0.00

Reason for renewal of N.O.C.

एन.ओ.सी. के  नवीनीकरण का कारण

In case of emergency drinking use purpose only

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

3
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Conditions

(1)	In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2)	No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.
(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters
(4)	The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.
(5)	In case of any change of ownership of the existing well, fresh registration has to be obtained.
(6)	No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.
(7)	n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.
(8)	The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.
(9)	Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.
(10)	Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:
•	The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.
•	The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.
•	No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

•	The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.
•	For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
•	The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.
•	All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
•	The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
•	A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
•	Any other site-specific requirement regarding safety and access for measurement may be taken care of.
(11)	Any other condition(s) that may be imposed by the concerned Authority.
(12)	In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
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iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation
of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m /day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m  /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :04/01/2022

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature

3

3
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Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG010699
VALID FROM 27/02/2020 TO 26/02/2025

Registration No.: 202109000132

Name of the Owner DEVENDRA  BHANDARI

Address of the Applicant GAUR BIZ PARK,PLOT
NO.-01,ABHAY KHAND-
2,INDIRAPURAM

Application Form Serial No. GTBN0921RIF0007

Date of Submission 04/09/2021 Specimen Signature

Company Name Gaur City Company Address GH-01, SECTOR-4,
GREATER NOIDA,
GAUTAM BUDDHA NAGA

Location Particulars

District Gautam Buddh Nagar Block BISRAKH

Plot No./Khasra No. PLOT NO.-C-1B/GH-01 Municipality/Corporation Yes

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

28/07/2020

Type of Well Others Depth of the Well (In meter) 105.00

Purpose of well Infrastructural

Type of Pump Used Submersible H.P. of the Pump 17.50

Operational Device Electric Motor Rate of Withdrawal (m /hr.) 24.00

Date of Energization (In Case of Electric Pump) 11/08/2020

Maximum Allowable Rate of
Withdrawal (m /hr.):

24.00 Maximum Allowable Running Hours
Per Day:

4.00

Maximum Allowable Annual
Extraction of Ground Water:

35040 Recharge Required 0.00

Reason for renewal of N.O.C.

एन.ओ.सी. के  नवीनीकरण का कारण

In case of emergency drinking use purpose only

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

3
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Conditions

(1)	In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2)	No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.
(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters
(4)	The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.
(5)	In case of any change of ownership of the existing well, fresh registration has to be obtained.
(6)	No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.
(7)	n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.
(8)	The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.
(9)	Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.
(10)	Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:
•	The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.
•	The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.
•	No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

•	The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.
•	For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
•	The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.
•	All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
•	The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
•	A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
•	Any other site-specific requirement regarding safety and access for measurement may be taken care of.
(11)	Any other condition(s) that may be imposed by the concerned Authority.
(12)	In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
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iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation
of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m /day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m  /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :04/01/2022

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature
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Rahul Choudhary <rcjust1995@gmail.com>

Prasoon Pant & Anr vs Uttar Pradesh Control Board & Ors

Rahul Choudhary <rcjust1995@gmail.com> Fri, Jul 12, 2024 at 11:35 AM
To: ms@uppcb.in, mscb.cpcb@nic.in, dmgha@nic.in, helplinegda@gmail.com, commissioner@upayp.com,
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Dear Sir               
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